| k
CENTRAL ADMINISTRATIVE TR IBUNAL -
CALCUTT A BENCH

“

A 324 ef 96

ﬂresent Hon'ble Mr.Justice S.N.Mgllick, Vice-Chgairman

NIRMALA JANA
Vs
UNION OF INDIA & ORS. )

Fer the anmplicant ::-Nr.n.Chakraberty, ceunsel
Fer the respendentss Mr,P.C.Saha, ceunsel

Hegrd on ¢ 14.1,98 Order en : 14,1.98

C R O ER

Heard Beth the parties. The ld. counsel fer the getitianer
submits that the gpelicatien being defective ene he hgas heén instructed -

By his client to withdrau the sagme uith. llherty te file Fresh asdi;:\”f

catien accoriing te law. The petitioner is permltted te uithdrau the

application with liserty ts file g fresh applicatisn accerding te lauw

subgect to limitation, The geslication stands dispesad of ns being

uithdfaun. Ne order zs te casts.



